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None appears for both sides. Rejoinder has
not besn Piled so far in spite of the time granted
for the purpose. Hence, posted for hear ing before

the court on 1.11.90.
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"NVK & ND
Mr. Te AsrRajan,proxy:counsel for Mr. K. Karthlkeya
Panicker, counsel for the appllcant
Mre Te Po M Ibrahlm Khan for the respondents

) Shri Te. A. Rajan, advocate submits that the
- relieﬁgprayed for in this applicatlon have already

been granteq and hence thls-appllcatlon may be closdd

&

as/become xnfructuous.

In view‘?f the above subm1551on, we close this

application as, become infructuousi
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